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n October 3, the Supreme Court of
India passed alandmark judgement
declaring provisions in state prison
rules that reinforced caste-based work
allocations and segregation of prisoners
unconstitutional, In a welcome move, the
SCruledthatsuch provisionsand practices
violate the fundamental rights to equali-
ty and life (Articles 14 and 21) and against
discrimination, untouchability, and forced
labour (Articles 15, 17, and 23). It directed
the revision of state prison manuals, some
as old as 1954, and the recent Model Pris-
on Manual 2016 and the Model Prison Act
2023 framed by the Union Government.
The court also directed the District Legal
Services Authority and the Board of Vis-
itors to monitor prisons for caste-based
practices.
However, in the same vein, the Court
also directed the deletion of the “caste col-
umn” and any references to caste in pris-
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End caste discrimination, not caste data

on records. This directive will erase caste
demographics from the criminal justice
system—a crucial tool for understanding
and addressing such disparitiesin prisons,
as the prison population is the sole public
dataset containing caste information.

The Court was adjudicating a petition
by Sukanya Shantha, a journalist who un-
covered evidence of caste-based segrega-
tion andworkallocationin Indian prisons.
Her report found that prison manuals as-
signed oppressed caste prisoners menial
roles of sweeping and cleaning sewers. In
contrast, the oppressor caste prisoners
had more meaningful roles in kitchens,
medical rooms, and offices. Her petition
challenged the constitutionality of these
offending provisions.

According to the National Crime Re-
cords Bureau's Prison Statistics of India
2022, Scheduled Castes account for 22.4%
of the prison population, against a 16.6%
share in the general population per the
2011 census. Similarly, Scheduled Tribes,
representing just 8.6% of the zeneral popu-

lation, constitute 11%of thoseincarcerated.
These figures expose a harsh truth: caste-
based disparities extend beyond society,
seeping into the criminal justice system,
where they remain entrenched through
institutional inequities.

Since1995, the NCRBhasreported annu-
al prison statisticscollected from the prison
headquarters of allstates and Union Territo-
ries. Deletion of caste columns from prison
registerswillmean that therewillbe no pub-
lic record of the caste demography of pris-
oners. Itisimportantto note thatthe prison
population is the only dataset that records
caste demographics. Such information is
not systematically collected or maintained
during the stages of arrest, remand, prison
admission, bail, conviction, acquittal, etc.

Throughout the years, the data on pris-
oners’ caste has consistently shown an
over-representation of marginalised com-
munities, except in 2016 and 2017, when
NCRBdid notreport the caste and religion
demography for reasons best known to
them. Thisdata servesasastark reminder

of an unsettling reality—the lowest group
inthesocial hierarchyis more likelyto face
criminal charges and imprisonment.
Thedirective toeraseall caste referenc-
es in prison records will make caste invis-
ible to policymakers but not to oppressive
social forces, which don't rely on data to
perpetuate, The erasure of this critical
information risks obscuring the systemic
inequalities in the justice system, perpet-
uating the very caste-based injustices that
the judgement seeks to rectify.
The148-page judgement fails to explain
how suchrecord deletion will contribute to
dismantling caste-based practices within
theprisonsystem. By suggestingthatcaste
be removed from records, the judgement
oversimplifies the issue, implying that it
can be detached fromanindividual'ssocial
reality. [tneglects that casteisanascriptive
social identity deeply embedded in daily
life, regardless of official documentation.
For instance, caste-based surnames will
continue to signify social hierarchies, re-
inforcing marginalisation across various

contexts, including within prisons.

This directive threatens the record of
caste demographics in prisons, as caste
data is not merely an administrative de-
tail but a crucial first step toward effective
policy-making. Such statisticsare vital for
grasping the extent of caste-based crimi-
nalisation and the disproportionate impact
ofincarceration on marginalised commu-
nities. Withouta clear picture of the prob-
lem, any attempts to promote equity and
Jjustice for marginalised groupswillremain
devoid of informed action.

Deleting castes from data records has
a deep historical context, present in the
very fabric of the oppressor caste’s politi-
calagenda. B R Ambedkar’sessayin From
Millions to Fractions records this age-old
struggle for caste enumeration of the
untouchables. It records the origin of the
“high caste Hindu"” argument that listing
of “untouchables” by the government will
perpetuate untouchability. After almosta
century-long struggle forsocial justice, the
ruling party continues toride on the same

rhetoric thatsuch enumeration willlead to
social division and entrench hierarchies.

TheSCdirectiontodelete caste columns
in prison data fares no better. Though the
Chief Justice of India mentions ‘Ambedkar’
42 timesin the judgementtoset the context
of caste discrimination, itstill, intentional-
Iy or not, slips in the political rhetoric that
erasing recordsequalserasing casteism. It
overlooksthatthetrue goal ofsocial justice
istoguarantee equal statustoall communi-
tieswithout needing tohidecasteidentities.

Making a case for accurate enumera-
tion, Ambedkar writes, “If the Untouch-
ables make no noise, the Hindu feels no
shame for their condition and isquite indif-
ferentastotheirnumbers. Whetherthere
arethousands or millions of them, hedoes
notcare to bother”

(Shrutika Pandey is a lawyer and
researcher who workswith iProbono
India, running programmes to provide
legal support to prisoners. Siddharth
Lambais a laowyer and researcher who
works on criminal justice issues)
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Dis;;k.';c;zd Kashmiri Hindus submit memovandum to NHRC

Chairperson at Jammu on Wednesday.

Delegation of displaced Kashmiri
Hindus meets Chairperson NHRC

Excelsior Correspondent

JAMMU, Oct 23: A delega-
tion of displaced Kashmiri
Hindus here today met National
Human Rights Commission
(NHRC) Chairperson, Vijaya
Bharti Siyani in the presence of
Commission's DG Investigation,
Ajay Bhatnagar.

The delegation was led by
Dr. MK Bharat. Chairman
Sanjeevani Sharda Kendra and it
submitted a memorandum con-
taining 13 demands.

These demands included jus-
tice for the Kashmiri Hindus
killed by terrorists. recognition
of genocide and massacre of
Kashmin Hindus. their return to
their native land with honour

and security. rehabilitation.
rebuilding of temples and pil-
grimage sites, political represen-
tation, employment package.
security of employees posted in
Kashmir, snitable accommoda-
tion for employees posted in
Kashmir, skill development
schemes for KP vouth. distress
sale of property should be
stopped and opening of Sharda
Mata temple corridor.

The NHRC Chairperson
assured that the demands of the
community shall be positively
recommended to the concemed
quarters.

The delegation included
Shiban Khaibari, Vikas Raina,
Pyare Lal Bhat, Sandeep Pandita
and Maharaj Krishan Bhat.
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Dis;;k.';c;zd Kashmiri Hindus submit memovandum to NHRC

Chairperson at Jammu on Wednesday.

Delegation of displaced Kashmiri
Hindus meets Chairperson NHRC

Excelsior Correspondent

JAMMU, Oct 23: A delega-
tion of displaced Kashmiri
Hindus here today met National
Human Rights Commission
(NHRC) Chairperson, Vijaya
Bharti Siyani in the presence of
Commission's DG Investigation,
Ajay Bhatnagar.

The delegation was led by
Dr. MK Bharat. Chairman
Sanjeevani Sharda Kendra and it
submitted a memorandum con-
taining 13 demands.

These demands included jus-
tice for the Kashmiri Hindus
killed by terrorists. recognition
of genocide and massacre of
Kashmin Hindus. their return to
their native land with honour

and security. rehabilitation.
rebuilding of temples and pil-
grimage sites, political represen-
tation, employment package.
security of employees posted in
Kashmir, snitable accommoda-
tion for employees posted in
Kashmir, skill development
schemes for KP vouth. distress
sale of property should be
stopped and opening of Sharda
Mata temple corridor.

The NHRC Chairperson
assured that the demands of the
community shall be positively
recommended to the concemed
quarters.

The delegation included
Shiban Khaibari, Vikas Raina,
Pyare Lal Bhat, Sandeep Pandita
and Maharaj Krishan Bhat.
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https://www.bhaskar.com/local/punjab/fazilka/news/fazilka-national-human-rights-
commission-teamcivil-hospital-inspection-133851085.html
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Pt ®is : TATISIMRIA § GHTAT 91 SRR

https://www.bhaskar.com/local/bihar/muzaffarpur/news/kidney-scandal-contempt-case-
filed-in-nhrc-133853979.html
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(Manipur news)

Imphal T TYE A TUHAT 3R TATIR A AR § gwiay ot erdia
Gl

https://[samacharnama.com/city/imphal/imphal-kuki-group-urges-pm-nhrc-to-intervene-
in-manipur/cid15581657.htm

By Local DeskOct 23, 2024, 19:00 IST
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HHATRGR Td = NHRC 3eTE A GATHTd DI

https://jantaserishta.com/local/jammu-and-kashmir/human-rights-forum-meets-nhrc-
chairperson-3602417

Triveni23 Oct 2024 8:18 PM
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https://www.amarujala.com/jammu/jammu-kashmir-kashmiri-hindu-displaced-people-
met-nhrc-demanded-fulfillment-of-13-point-demands-2024-10-23?pageld=2

Updated Wed, 23 Oct 2024 05:21 PM IST
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Delegation of displaced Kashmiri Hindus meets Chairperson NHRC

https://www.dailyexcelsior.com/delegation-of-displaced-kashmiri-hindus-meets-
chairperson-nhrc/

By Daily Excelsior -October 24, 2024

Excelsior Correspondent

JAMMU, Oct 23: A delegation of displaced Kashmiri Hindus here today met National
Human Rights Commission (NHRC) Chairperson, Vijaya Bharti Siyani in the presence
of Commission’s DG Investigation, Ajay Bhatnagar.

The delegation was led by Dr. M.K Bharat, Chairman Sanjeevani Sharda Kendra and it
submitted a memorandum containing 13 demands.

These demands included justice for the Kashmiri Hindus killed by terrorists, recognition
of genocide and massacre of Kashmiri Hindus, their return to their native land with
honour and security, rehabilitation, rebuilding of temples and pilgrimage sites, political
representation, employment package, security of employees posted in Kashmir, suitable
accommodation for employees posted in Kashmir, skill development schemes for KP
youth, distress sale of property should be stopped and opening of Sharda Mata temple
corridor.

The NHRC Chairperson assured that the demands of the community shall be positively
recommended to the concerned quarters.

The delegation included Shiban Khaibari, Vikas Raina, Pyare Lal Bhat, Sandeep
Pandita and Maharaj Krishan Bhat.
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Kuki groups urge PM Modi to intervene in Manipur conflict

https://www.thestatesman.com/india/kuki-groups-urge-pm-modi-to-intervene-in-
manipur-conflict-1503356850.html

The Kuki Organisation for Human Rights (KOHUR) has urged Prime Minister Narendra
Modi and the National Human Rights Commission (NHRC) to intervene to halt the
ongoing ethnic violence in Manipur immediately.

Statesman News Service | Imphal | October 23, 2024 4:57 pm

The Kuki Organisation for Human Rights (KOHUR) has urged Prime Minister Narendra
Modi and the National Human Rights Commission (NHRC) to intervene to halt the
ongoing ethnic violence in Manipur immediately.

Accusing the Meitei community of launching a “majoritarian mayhem” to seize tribal
lands, the Kuki group described the violence as state-sponsored ethnic cleansing.

With over 200 deaths since May 2023, it stressed the need for constitutional
intervention to protect the minority Kuki-Zo community from annihilation.

Manipur has been plagued by ethnic violence since May 2023, rooted in long-standing
tensions between the Meitei and Kuki-Zo communities.

The Meiteis, primarily Hindu and residing in the Imphal Valley, seek Scheduled Tribe
status, which the Kuki-Zo groups, predominantly Christian and living in the hill districts,
oppose, fearing the erosion of their rights.

Clashes erupted after a court order favouring the Meitei demand, leading to violent
confrontations, displacement of thousands, and the deaths of over 200 people. The
conflict also involves issues of land, identity, and state control.
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(Manipur news)
Kuki groups urge PM Modi to intervene in Manipur conflict

https://www.msn.com/en-in/news/India/kuki-groups-urge-pm-modi-to-intervene-in-
manipur-conflict/ar-AA1sMcs4

Story by Statesman News Service ¢ 14h * 1 min read

The Kuki Organisation for Human Rights (KOHUR) has urged Prime Minister Narendra
Modi and the National Human Rights Commission (NHRC) to intervene to halt the
ongoing ethnic violence in Manipur immediately.

Accusing the Meitei community of launching a “majoritarian mayhem” to seize tribal
lands, the Kuki group described the violence as state-sponsored ethnic cleansing

With over 200 deaths since May 2023, it stressed the need for constitutional
intervention to protect the minority Kuki-Zo community from annihilation.

Manipur has been plagued by ethnic violence since May 2023, rooted in long-standing
tensions between the Meitei and Kuki-Zo communities.

The Meiteis, primarily Hindu and residing in the Imphal Valley, seek Scheduled Tribe
status, which the Kuki-Zo groups, predominantly Christian and living in the hill districts,
oppose, fearing the erosion of their rights.

Clashes erupted after a court order favouring the Meitei demand, leading to violent
confrontations, displacement of thousands, and the deaths of over 200 people. The
conflict also involves issues of land, identity, and state control.
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T Yferd T TG & FH=1m 5911 381 82 3RTH Yo is ara A giia &id

Published on: 23 Oct 2024, 10:13 am 3 min read
https://hindi.barandbench.com/news/are-police-targeting-community-supreme-court-
assam-encounters-case
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https://hindi.livelaw.in/supreme-court/allegations-of-fake-encounters-in-assam-are-
serious-human-rights-commission-should-take-proactive-approach-supreme-court-
273299

23 Oct 2024 10:39 AM
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Supreme Court Probes Assam Police on Encounter Killings, Suspects
Community Targeting

https://lawtrend.in/supreme-court-probes-assam-police-on-encounter-killings-suspects-
community-targeting/

By Law Trend October 23, 2024 10:53 AM

The Supreme Court of India has voiced serious concerns regarding the Assam State
Police’s involvement in encounter killings, questioning if a specific community is being
targeted. This issue came to light during the proceedings of a plea filed by advocate Arif
Yeasin Jwadder, which scrutinizes the recent rise in police encounters within the state.

Justices Surya Kant and Ujjal Bhuyan, presiding over the hearing, interrogated the
State’s counsel regarding the sluggish pace of investigations into these encounters,
some of which are alleged to be fabricated. Justice Bhuyan, hailing from Assam,
pointed out the necessity of expediting magisterial inquiries, which he insisted should
take no longer than 10 to 15 days, despite the incidents dating back to 2021 and 2022.

The court remarked on Assam'’s “very troubled past” with encounters, indicating that the
state cannot deny these incidents’ occurrence. The plea before the Supreme Court
demands the registration of First Information Reports (FIRs) for the murder of
individuals allegedly killed in these police encounters, citing over 80 such incidents
reported since May 2021 and raising concerns about the absence of independent
investigations.In response, the Assam government argued that only a small percentage
of criminals attempting to flee were injured by police in what was claimed to be self-
defense. However, this explanation did not suffice to alleviate the Bench’s concerns,
particularly given the delayed progress of ongoing investigations into these so-called
fake encounters.

The plea was escalated to the Supreme Court following the Gauhati High Court’s
dismissal, which criticized the reliance on media reports and deemed the assertions
vague. The Supreme Court’s hearing also brought to light the perceived inefficacies of
the National Human Rights Commission (NHRC) and the Assam Human Rights
Commission in addressing the gravity of the situation, with the latter being reprimanded
for closing a complaint after the complainant ceased to pursue the case.

The case has been adjourned to November 26, 2024, with the State of Assam directed
to submit detailed reports on 171 encounter cases and the status of their investigations.
The forthcoming examination of this data by the Supreme Court aims to identify any
patterns of targeting specific communities through police encounters.



ASSAM TRIBUNE, Online, 24.10.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

(Assam News)

SC directs Assam govt to furnish details of 171 encounter killings in
state By The Assam

https://assamtribune.com/assam/oppn-demands-accountability-from-assam-govt-as-sc-
seeks-details-on-171-encounter-deaths-1555751?infinitescroll=1

Tribune - 23 Oct 2024 11:21 AM

New Delhi, Oct 23: The Supreme Court on Tuesday termed "very serious" the issue
pertaining to 171 police encounters in Assam from May 2021 to August 2022 and
sought details, including about the probe conducted in these matters.

A bench of Justices Surya Kant and Ujjal Bhuyan was hearing a plea challenging a
January 2023 order of the Gauhati High Court which had dismissed a public interest
litigation (PIL) raising the issue concerning these encounters by Assam Police, reported
a national newswire.

In its order, the High Court had referred to an affidavit filed before it by the Assam
government which said 171 incidents had taken place from May 2021 till August 2022 in
which 56 people died, including four in custody, and 145 were injured.

During the hearing on Tuesday, the apex court observed, "It is a very, very serious
issue. One hundred and seven-one incidents are alarming."When the counsel
appearing for Assam said the High Court was not inclined to entertain the PIL and
termed it premature, the bench observed, "Petitions like this can't be brushed aside as
pre- mature".

Advocate Prashant Bhushan, appearing for petitioner Arif Md Yeasin Jwadder, argued
that a large number of encounters had taken place in Assam and the State police were
not complying with the guidelines issued by the apex court in its 2014 judgement on the
procedure to be followed in probing police encounter cases.He argued the National
Human Rights Commission (NHRC) and the Assam Human Rights Commission did
not discharge their duties enjoined by law in these cases."In civil liberty matters, the
Supreme Court expects you to be at the forefront," the bench told the counsel appearing
for the commissions.

"Once they (Human Rights Commission) have received a letter or complaint, don't wait
for the complainant to come to you. You use your machinery to find out the truth," the
bench said.Observing that it was not an adversarial litigation, the top court said it was
conscious of the sensitivity of the matter and also about the geographical location of the
State."But at the same time, if there is a mandate, then compliance is needed," it told



ASSAM TRIBUNE, Online, 24.10.2024

Page No. 0, Size:(0)cms X (0)cms.

the State's counsel, adding, "You have to follow the mandate its order that separate
FIRs of law.

"It asked the State to furnish details of these 171 incidents, including who investigated
these cases and what was their outcome."The State has a very troubled past," the
bench observed during the hearing.The State's counsel said the High Court had noted
in have been registered in all these 171 cases.He said the State authorities were
complying with the guidelines issued by the apex court in the 2014 verdict.Earlier in
September, the SC, while hearing a special leave petition (SLP) against an order of the
Gauhati High Court on alleged fake encounters in Assam, had said that the manner in
which accused are losing their lives doesn’t align with “the rule of law”.

The Supreme Court also said that it intended to form a Commission to look into the
matter, following which the matter was adjourned to October 22, enabling the
government to produce its counter-affidavit.

The petitioner had claimed before the High Court that over 80 "fake encounters" were
conducted by Assam Police from May 2021 till the date of filing of the writ petition,
resulting in 28 deaths.
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‘Are police personnel targeting a community?’: SC on plea against
Assam ‘fake encounters’

https://scroll.in/latest/1074813/are-police-personnel-targeting-a-community-sc-on-plea-
against-assam-fake-encounters

The state had ‘a very troubled past’ concerning staged gunfights, the court said.
Scroll Staff
Yesterday - 02:47 pm

The Supreme Court on Monday questioned whether the Assam Police was targeting a
particular committee in the state through allegedly staged gunfights, Bar and
Bench reported.

A bench of Justices Surya Kant and Ujjal Bhuyan also asked the state government
about the “slow” police investigations in such cases. The bench made the verbal
observation while hearing a petition on deaths in allegedly fake gunfights in the state.

The petitioner, Arif Jwaddar, claimed that more than 80 staged gunfights have taken
place in the state since May 2021, when Bharatiya Janata Party leader Himanta Biswa
Sarma became the chief minister. He said that 28 persons were killed and 48 were
injured in “fake encounters” in this period.

Jwaddar approached the Supreme Court after the Gauhati High Court rejected his
public interest litigation seeking an inquiry into the matter.

“Are police personnel targeting a community?” Bhuyan asked the state government on
Monday. “Going overboard in their duties? Petitions such as this cannot be dismissed
by stating as premature in nature.”

He added: “The magisterial enquiry should not be going on till now. It should hardly take
10 or 15 days. These incidents are of 2021 and 2022. It would be futile.”

‘Whatever it maybe, it cannot be said that encounter did not happen,” the court said,
according to Bar and Bench. “State has a very troubled past. There are reports as well.
You cannot deny that.”

During the proceedings, Advocate Prashant Bhushan, representing the petitioner,
claimed that hundreds ofstaged gunfights had taken place in Assam, Live
Law reported.
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There were neither forensic and ballistic analyses nor a magisterial or independent
inquiry in the majority of these cases, Bhushan said. Cases were instead filed against
the victims of such gunfights, he claimed, adding that the police officers accused of
staging them probed such cases.

Additional Advocate General Nalin Kohli, representing the Assam government, noted
that the Gauhati High Court had expressed concerns about the credentials of the
petitioner and the “patently false” statements, according to Live Law.

Subsequently, the top court asked whether the National Human Rights Commission had
ordered any investigation into such cases.

In response, Bhushan told the bench that the petitioner had first approached the
commission. The case was then transferred to the Assam Human Rights Commission,
which closed it.

The bench remarked that it expected the National Human Rights Commission to be
at the “forefront on these civil liberties issues”. It said it would examine whether the
Assam Human Rights Commission should have gone to the court with the data instead
of closing the cases.

The matter was listed for hearing on November 26 after the court asked the state
government to give details of 171 “encounter” cases.

In the earlier hearing on September 10, the court said that it intended to form a
commission to look into such deaths.

Since Sarma became the chief minister of Assam, the state has seen several police
shootings. Many of those injured and killed belong to the state’s ethnic and religious
minorities. The police have defended their actions, claiming that the accused persons
were gunned down as they were trying to flee or attacking officials.

In February 2023, the Assam Human Rights Commission found two officials guilty of
killing a man accused of theft in a fake gunfight in 2021.

Nevertheless, state Parliamentary Affairs Minister Pijush Hazarika told the Assembly on
April 4 that no one had been killed in “police encounters” in Assam. While Hazarika
stated that some casualties and injuries have occurred due to police action, he claimed
that the police fired in self-defence in those cases.



S% TIRHUT NOW, Online, 24.10.2024
¢

Page No. 0, Size:(0)cms X (0)cms.

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

Gt fret ®ig ATHe H TITASRAT H S[@HTHHT a1¢ GIaR |

https://tirhutnow.com/medical/contempt-case-filed-in-nhrc-in-sunita-kidney-case/

ByTirhut Now Oct 23, 2024 Contempt case filed, NHRC, Sunita kidney case.
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